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Communal propaganda in Press 

+ 
·64. SHRI N. R. LASKAR: 

SHRI CHENGALRA Y A 
NAIDU; 

SHRI NATHU RAM AHIR-
WAR; 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have any proposal under 
consideration to make communal pro-
paganda in the Press cognizable 
offence; 

(b) if so, when it is likely to b~ 
given effect; 

(c) whether Government propose 
to ban newspapers which carryon 
communal propaganda; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY): (a) Govern-
ment propose to introduce a Bill to 
amend Schedule II of the Code of 
Criminal Procedure to make offences 
under Sections 153A IPC and 505 IPC 

(only offences relating to communal 
matters) cognizable. 

(b) The Bill is expected to be in-
troduced in the current session of the 
Parliament. 

(c) and (d). It is proposed to in-
troduce legislation on the lines of 
the Punjab Special Powers (Press) 
Act, 1956 to prevent the pub-
lication of alarming, incorrect or 
provocative news or of views like-
ly to prmnote communal iIlwill or 
hatred or to disturb communal h,r-
mony. 

SHRI N. n. LASKAR: . Thougil 
late, it is a welcoming feature that 
the Government is now coming up 
with some legislation to ban commu-
nal propaganda in the press, but no 
amount of legislation or Governmen-
tal activities can curv thOSe things 
unless popular opinion is r.reaied in 
the country. So, I would like to 
know whether in this regard Gov-
ernment has taken any steps so fa~. 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH): This wa$ also tak(,ll 
into consideration by the Integration 
Committee that met at Srinagai', Dnc: 
steps have been devised, 

SHRI N. R. LASKAR: May I know 
whether Government has so far taken 
any action to take the press into con-
fidence and to create public opinioll 
in the country against this communnl 
virus? 

SHRI K. K. SHAH: After the In-
tegration Committee's work was over, 
ourselves and the Home Ministry 
have been carrying on talks with the 
press. 

SHRI CHENGALRAYA NAIDU: 
May I know whether it is a fact that 
some communal papers in our coun-
try are getting assistance from foreign 
embassies, that they are in contact 
with foreign Embassies and that from 
time to time foreign Embassies are 
giving them news to be published in 
their papers which will be respon-
sible for the flaring up of communal 
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riots; if so, may I know what act on 
Government is going to take for stop-
ping this? The Minister said that 
they will take some action against 
the papers which publish sucb news. 
Are you not going to take action 
against journalists or correspondents 
who are responsi'ble for sending such 
things? 

SHRI K K SHAH: If the question 
is whether the Government are aware 
of any foreign funds being misused 
for communal propaganda by certain 
newspapers, I should request my han. 
friend to give separate notice. 
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SHRI K. K. SHAH: It is not our 
practice to give out the nam N • 
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SHRI TlURUMALA RAO: Is it 
contemplated in the proposed legis-
lation for penalising tht newspapers 

writing such articles or will the in-
dividual writers and correspondents 
who are responsible for disseminating 
such infonnation be taken to task? 

SHRI K, K. SHAH: Both. 

SHRI S. M. BANERJEE: Is the 
han. Minister aware that the Andhra 
Pradesh Government has banned 
Andhra Jlloti and several other pap-
ers including Patri~ and Link as 
communal papers and whether it had 
been represented to him by several 
Members of Parliament and eminent 
authors that these are not communal 
papers and, if so, what action has 
been taken by him? 

SHRI K. K. SHAH: It has ':leen 
reported in the papers and some 
Members have written to me also. 
We have addressed a letter to the 
Andhra Pradesh Government to know 
what the exact position 'is; n reply 
is awaited. 

SHRI MANIBHAI J. PATEL: 'I'il! 
such time when the contemplated law 
comes into force, will the Govern-
ment cut down the quota of news-
print to such communal ,papers as. 
for example, Organiser? 

SHRI K. K. SHAH: It is true that 
the recommendation 'of the NatiolUll 
Integration Committee is that on con-
viction newsprint should not be sup-
plied to it. But that will be after 
the Act comes into force, not before 
it. 

SHRI NATH PAr: There arc many 
causes for .communal violence in this 
country. One of the main ca uses is 
the way in which the Government 
functions: too late and too little. I 
shall try to show to the House. what 
kind of communal poison is poured 
into the ears of our people and I .. hall 
read only two sentences from Milap 
Urdu Daily dated 7th March, 1966. 
It would make every Indian phudder 
to listen to this: 
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"We Muslims number several 
crores in India, and we can form 
lour Muslim States like the Arab 
States ... ", 

"When the Marxist communists 
that is, followers of Mao can 
form their own government in 
Kerala, why should not we Mus-
lims be allowed to form muslim 
States in India? That day is not 
far off, when we shall hoist a flag 
of Islam an,:} be('ome rulers once 
again, If this aim of ours is not 
achieved in our lifetime at least 
posterity will certainly achieve 
this." 

Can yOU think of anything wors" than 
this indt<'ment tu th epeople of th,s 
country? What does Government do 
with. regard to this? This is thc 
speech of Mr. Ismail Zabee, a pro-
minent leader of Ittehadul Musal-
meen, I know there are people 'from 
the other side. but may I know what 
is it that yOU do except giving le~
tures from SrinagUl ',; ,·uol atmosphere 
that communal propaganda must be 
stopped? Was any a['lion taken 
against this? 

There is one more example, When 
Robert Kennedy was murdered. the 
who!(· w(Jrld lamented that assassi-
nation. But an Urdu paper in Ban-
galore published the news by saying. 
"Why should we? It is the right 
punishment for H man who was anti-
Islam." What does this Government 
do against thi~ kind of violence? 

SHRI K. K. SHAH: That is why 
in the wisdom of all the parties they 
met at Srinagar and the law is being 
introduced. 

SHRI NATH PAl: What action 
has been taken against this paper? 
That is what I asked. Do they at 
least know about this? 

SHRI K. K. SHAH: So far as the 
action taken is concerned, I do not 
just now have th(, facts with me. 
But the law is being amended for 
the simple real on that all such things 

should be avoided. I have no facts 
with me just now. 

SEVERAL HON. MEMBERS rose-

MR. SPEAKER: Order, order. 

SHRI K. K. SHAH: I have ans-
wered the question that I have no 
facts now with me. I can make an 
enquiry and let you know. That is 
what I said. 

SHRI NATH PAl: It is about your 
Ministry. Is it my duty to gh'e him 
information? 

SHRI K. K. SHAH: I have ans-
wered it. saying that I will make en-
quiries, At present the facts are not 
with me, 

SHHI' NATH PAl: How is it that 
your Ministry does not know aboul 
these things? 

SHRI K. K. SHAH: That is the 
conCE-rn of the Home Ministry; thal 
is not my Ministry. 

SHRI ANANTRAO PATIL: Mak-
ing communal propaganda a cogniz-
able offence and banning a newspaper 
are sec ondary steps. The fi r5t 5tep 
will be to stop giving advertistr;nents 
to communal newspapers. May I 
know from the Government whether 
the Government propose immediately 
to stop giving advertisements to these 
communal newspapers? 

SHRI K. K, SHAH: We do not 
give advertisements to communal 
new~papers. 
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SHRI K. K. SHAH: So far as the 
definition of .communalism is cOncern-
ed, the Oxford Dictionary is quite 
~pecific and it can be referred to. 
(Interruption) . 

SEVERAL HON. MEMBERS rose-

MR. SPEAKER: Order, order. 

SHRI K. K. SHAH: So far as my 
department is concerned, we do not 
give IlI'ivertisements to communal 
papers or papers indulging in incite-
ment of communal feelings or emo-
tions, and to yellow papers. So far 
as the Home Department is concern-
ed, the Home Ministry has been tak-
ing action under the present law. 
For example, there is prosecution 
just now against Mother India. 

SHRIMATI lLA PALCHOUDHURI: 
May I know whether the Government 
is aware that in border areas there 
are small local newspapers that are 
constantly passed over the border 
with absolutely untrue propaganda 
about harassment to minorities in 
India and has Government any in-
!orm~tion about this? 

SHRI K. K. SHAH: So far as bor-
1ier areas are concerned, all these 
papers have got to send their copies 
to us. There is nO paper whkh does 
not send a copy to us. From that 
copy note is taken here (Int~p
non). 
1086 (Ai) LSD-2. 
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SHRI K. K. SHAH: So far al the 
Andhra Bill is concerned it is on the 
lines of the Punjab Special Powers 
(Press) Act of 1956. In the meeting 
of the Chief Ministers held on IInh 
May, 1968 it was agreed that all 
States should pass an Act on the lln~ 
of the Punjab Special Powers (Presl) 
Act, 1956. 
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MR. SPEAKER: Order, order. A 
supplementary question is to be bas-
ed on the reply given by the Minis-
ter. The hon. Member is reading a 
report. Let us go to the next ques-
tion. 
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MR. SPEAKER: The hon. Mem-
ber cannot read a note. All supple-
mentary questions are to be based on 
the answers given by the hon. Min-
ister. He is reading a report pre-
pared in advance. I have called the 
next question. 

Overflying of Pakistan Jets on Indian 
TerritorY 

+ 
·6!). SHRI YAJNA DATT SHAR-

MA: 
SHRI RANJEET SINGH: 
SHRI SAMAR GUHA: 
SHRI M. N. REDDI: 
SHRI BAL RAJ MADHOK: 
SHRI NARAIN SWARUP 

SHARMA: 
SHRI ATAL BIHARI VAJ-

PAYEE: 
SHRI SHARDA NAND: 
SHRI RAM SW ARUP VlD-

YARTHI: 
SHRI MRITUNJAY PRASAD: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whclher Pakistan's F. 86 Sabre 
Jets are now overflying India from 
Dacca in the East to Sargodha in the 

West using the Indian Air Force air-
port facilities at Bakhshi-Xa-TalaD-
in Lucknow; 

(b) if so, since when these facili-
ties are being given to Pakistan; 

(e) whether Pakistan have also 
asked for permission for freedom of 
movement for its airmen in Lucknow 
city; 

(d) whether it is a fact that some-
time back Pakistan had refused per-
mission to our own military couriers 
going to London for IAF spares ta-
halt at Karachi; and 

(e) if so, the reasons for allowing 
such facilities to Pakistan in view of 
Pakistan's belligerency and collusion 
with China? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI M. 
R. KRISHNA): (a) and (b). No, 
Sir. On a special request by the 
Government of Pakistan. Govern-
ment of India agreed to the staging 
flight of seven F. 86 aircraft through 
India with a refuelling halt at the 
civil airfield of Lucknow, namely 
Amausi during May 1968. The air-
craft were allowed to stage through 
under Government of India control 
along the civil airline predetermin-
ed route. 

(c) No, Sir. 

(d) No, Sir. Our aircraft have 
also been staging through Pakistan 
whenever required with tbe consent 
of the Government of Pakistan. 

(e) Does not arise. 

",," 1m ~ ~:~~~,;;f~ 
f7t; WI" ~ if ~ if ~--~ 
JAm:lfi"r~~~~ ~, ~ 
~iWim '«It if ~ ~ ifr ~ ~ 
~~~~~mm'lIiT 
~1Ii':~~, ~~~~~ 
3m: ~ if ~ flNr;r ~ f 
~~~m~~~if~ 
~ t I q;r ~ ~ ;frif ~ ~ Wll ~ 




